IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “A”, PUNE

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER
AND
SHRI S. S. VISWANETHRA RAVI, JUDICIAL MEMBER

ATTFT 10T 9. / ITA No.1363/PUN/2019
fAegrtor 99 / Assessment Year: 2011-12

Kolhapur Udyan Co-op| Vs. | ACIT, Circle-2,
Society Ltd., Kolhapur.

1328/25 Y. P. Powar Nagar,
Kolhapur- 416008.

PAN : AAAAKO0364N

Appellant Respondent
Assessee by :  Shri Pramod S. Shingte
Revenue by :  Shri Arvind Desai
Date of hearing : 03.08.2022
Date of pronouncement : 03.08.2022

MY / ORDER

PER INTURI RAMA RAO, AM:

This is an appeal filed by the assessee directed against the
order of 1d. Commissioner of Income Tax (Appeals)- 2, Kolhapur
dated 09.07.2019 for the assessment year 2011-12.

2. When the matter had come up for hearing today, the appellant
filed a letter seeking permission to withdraw the above captioned
appeal on the ground that the issues involved in this appeal stand

settled under the Vivad Se Vishwas Scheme, 2020. The appellant
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also filed copy of Form No.5 issued by the Pr. Commissioner of
Income Tax- 1, Pune.

3.  On the other hand, the 1d. Department Representative had
expressed no objection to permit the withdrawal of the appeal.

4. In the circumstances, we hereby grant permission to the
appellant to withdraw the appeal. Accordingly, the above captioned
appeal stands dismissed as withdrawn.

5.  In the result, the appeal filed by the assessee stands dismissed
as ‘withdrawn’.

Order pronounced in the open Court on this 03" day of August,

2022.
Sd/- Sd/-
(S. S. VISWANETHRA RAVI) (INTURI RAMA RAO)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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